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IN THE NTh:AL ADMINISTRATIVE TRIBUNAL, CALCUUA BENCH, CALCLUA 

Title of the Case: ,,. 

OA No 	t3c 	/A&N0f 20i7 	
3 

or. V GaneSh, son of Late V GurumurthY 

aged about 	
years, residi g permanent! V 

at Loknath Colofley, Groufl FlooL FIat 
JO1, 

A/i, Post Office — Dolly Gur)j, Pork Blair, 

South Anda man, Pin 744id2, Anaman & 

Nicobar Islands working to the post Librarian, 

Grad — II Andamafi Colle,Ort Blir. 

.Applicant 

-Versus— 

Union of India through the Secretary, 

MnistrY of Human ResorceSDeVeb0Pmen tt 

Government of India, Sasri Bhavafl, 

New Delhi 110001. 

The LieUtñat overhrndama , 	 Nobr,  

slandS, RalNiWas, p0Blair,Pmfl_744q 
-'I 

1 
The Andatnan & NiCoat AdrnlniStrat 0n ; 

through the Chief Scçetar/ .Pdam3n . 

Nicobr 	
jfliStr3tiqn, Séretariat,0rt 

Blair, Pin 744101. 



4. 	The Principal Secretary (Education) 

AMdam an & Nicobar Administration, 

Secretariat, Port Blair, Pin ' 744101. 

S. 	The Director of Educatioti,Andamafl & 

Nicobar Administration, Education 

Department, Port Blair 744101. 

6. 	The Deputy Director of Education (Pen.) 

Andaman & Nicobar Administration, 

Director of Education, Pri Blair 

Pin-744101, 

......... ...... Resporidè 

I' 
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No. O.A. 350/01356/2017 
	

Date of order: 21.9.2017 

Present: Hon'ble Mr. A.K. Pattnaik, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

FOr The 	plicAht 
	

Mr. P.C. Das, Counsel 
Ms. T. Maity, Counsel 

For the Respondents 
	

Mr. S:K. GhOsh, Counsel 

0 R D E R (0ral). 

AKJattflaiK Judicial Mernber 

Heard Mr. P.C. fas, Ld. Counsel for the applicant and Mr. S.K. Ghosh, 

Ld. Counsel appAring for the official respondents 

Mr. S.K. Ghosh, Ld. Counsel for the official respondents submitted 

that as per his instruction the representation claimed to have been 

preferred by the applicant on September, 2017 (Annexure "A-12") has not 

yet been received by the official respondents. However, Mr. P.C. Das, .Ld. 

Counsel for the applicant may supply xerox copy of the said representation 

to Mr. Ghosh during course of the day. 

This OA has been filed by Dr. Y. Ganesh challenging impugned Office 

Order No. 2110 dated 28th  August, 2017 issued by the Director of 

Education , Andaman & NicobarAdministration, Port Blair by which he has 

been transferred from Andaman College to MS. Carbyns' Cove and has 

been replaced by another set of diverted employees, impugned Office 

Order No. 85 dated 29.8.2017 by which he was relieved from the Andaman 

College, impugned Office Order dated 19.8.2017 & 1.9.2017 by means of 

which the A&N Administration have appointed three persons on diverted 

capacity as Librarian of Andaman College and also non-consideration of 

the representation submitted by him on September, 2017. This O.A. has 

been filed praying for the following reliefs: 

"i) 	To quash and/or set aside the impugned Office Order No. 211,0. 
dated 281h August, 2017 issued by the Director of Education which is 
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appearing at Annexure A-8 of this original application by which your 
applicant has been transferred from Andaman College to M.S. 
CarbytiS tôve which is a School by which your applicafl'S dignity 

bEn lowered down by the Andaman & Nicobar AdrninistratiPn 
And also your applicant has been replaced by another set of diveret 
employee vide office order dated 19.8.2017 which is not permissible 

f0der the law. 
Ii) 	To quash and/or set aside the impugned office order No. 85 
dated 29th August, 2017 by which your applicant has been relieved 
from his duties to th post of Librarian Grade-Il from Andaman 

College beingAnfleXureA9 of this O.A.; 
To quash and/or set aside the impugned Office Order 

dated 191I  August, 2017 & 1 9 2017 by which your applicant has been 
replaced by another set of diverted capacity employees in Andaman 

College iS not permissthle. 
iv) 	To pass an appropriate order directing upon the respondent 
authority to àllôw your applicant to perform the duties to the post of 
Librarian, Grade - II in a diverted capacity till the regular appointment 
isrfladè in the said öllege to the post of Librarian, Grade-Il." 

4. 	The facts in a nut shell as per Mr. Das, Ld. Counsel for the applicant 

are that the applicant was initially appointed vide appointment orde.E No. 

3075 dated 6.11.1992 to the post of Librarian Gr. II. He was posted in 

Andaman College. He joined there and thereafter he was relieved for 

joining duty in new establishment. He subinitted his joining report. 

Subsequently on 2.9.20 14 the respondent authorities issued h Office order 

transferring him from Senior Secondary School, Rangat to èUt 

Education Offier, South Andaman. On 28.8.2017 he has been tarthfed 

as Librarian Gr.11 from Andaman College to M.S. Carbyns Cove, PortBiaft. 

On 19,8.2017 the applicant has been replaced by another set of person 

with diverted capacity. He preferred a representation on September, 2017, 

which are still pending consideration. 

5. 	Mr. Das, Ld. Counsel for the applicants submitted that the grievance 

of the applicant would be more or less addressed if a specific ordet is 

passed by dfteting the concerned authority i.e. .respondent NO 4 t 

dispose of the representation of September, 2017 within a specific time 

frame. 



o.a. 350,1356.2017 

/ 	6. 	Therefore, we dispose of this O.A. by directing the respondent No. 4 

/ 	
that, if any, such representation as claimed by the applicant has been 

preferred on September, 2017 and the same is still pending consideration, 

then the same may be considered and disposed of within a period of four 

weeks from the date of receipt of this order. 

7. 	Though we have not entered into the merits of the case still then we 

hope and trust that after such consideration if the applicants grievance is 

found to be genuine then expeditious steps may be taken by the concerned 

respondent No. 4 within a 'further period of 6 weeks from, the date of such 

consideration to extend the benefits to the applicant. However, if in the 

meantime the said representation stated to have been preferred on 

September, 2017 has already been disposed of then the result thereof be 

communicated to the applicant within a period of 2 weeks from the date of 

receipt of a copy of this order. 

With the aforesaid observation and direction, the O.A. is disposed. 

of. 

As prayed for by Mr. Das, Ld. Counsel a copy of this order along 

with paper book be transmitted to the respondent No. 4 by speed post for 

which Mr. Das undertakes to deposit necessary cost in the Registry by the 

next week. 	 ' 

Status quo as on date so far as the applicant's continuance in his 

present Ølace of posting will be maintained till the represéritatiôn, 

considered and disposed of and the result thereof communicated to the 

applicant. 

(Dr. Nandita Chatterjee) 
Administrative Member 

sP 

(A.K. Pattna'ik) 
Judicial 'Men ber 


